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(b) ifs0, the detaiis thereol; and

(c) iftnotthe raasons therefor and the time
by whichitis likely to be constituted?

THE MINISTER OF WELFARE (SHR!
SITARAMKESRY): (a) Tenure of the first Board
of Directors has expired andthe Board is now
underreconstitution.

(b) doesnotarise.

(c) The Boardis likely to be reconstituted
shortly after receipt of the clearance from Ap-
pointments Comimittee of Cabinet with respect
tonot—official directors.

Service Conditions of Patwaris

7260. SHRIJEEWAN SHARMA ; Willithe
Minister of HOME AFFAIRS be pleased to
state: '

(a) thesteps Govermment proposetotake
toimprove the service conditions of Patwaris in
the rural areas of the B districts of Uttaranchal (U.
P.)and

(b) whetherthere is any proposaltogive
extra staffof Patwaris to look afterlaw and order
of Uttarachal region ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED):(a)and (b) Patwaris are employees
ofthe Uttar Pradesh Government. itis forthat
Govemmentto decide upon theirservice condi-
tions as aiso the work which is also the work
whichis to bb taken fromthem.

Shifting of Obnoxious Godowns
7261, SHRITARACHAND KHANDELWAL
Witithe Ministerof HOME AFFAIRS bepleased
tostate:

" (@) whetharthe Govemmenthave decided
to shift the business establishments and
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godowns dealing in obnoxious ahdhealthhaz-
ardous chemicais fromthe walled city areain
Delhi;

(b) ifso, the numberof such units identified
and notice servedto them by the Dethi Admin-
istration;

(c) whetherthe Governmentproposeto
reviewtheir decisionto shift only manufacturers
of such chemicals fromthe said area; and

(d) i s0, the details thereof and if not, the
reasonstherefor ?

" THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS { SHRI P. M.
SAYEED): (a)to{d) TheMunicipal Corporation
of Delhihas reported thetit has beendecidedthat
alfthe units dealingin obnoxious andhazardous
chemicals as notified by the Government or
India witl be shifted latest by 30th June, 1993,
Thatraders have given awritten undertakingto
this effect. ithas also been decided that during
this period; the traders will notbring any more
such material and will onty try to exhaust the
existing stock.

 Transiation]
BJP Rally in Deihi

7262, SHRIRAMPALLSINGH:
SHRIMADAN LAL KHURANA :
SHRIGUMANMAL LODHA :
SHHRIMOHAN LAL JHIKRAM
DR. MAHADEEPAK SINGH

SHAKYA :
SHRI SANTHOSH KUMA®
GANGWAR: :
SHRIGOVINDRAONIKAM
SHRI RAMASHHRAY PRABAD
SINGH: : o

Will the Minister of HOME AFFA“!.
pleasedtostate:
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mentonsecunty arrangements andother heads
toenforcethe ban on the proposed BJP rally in
Delhi onFebruary 5, 1993,

(b) the strength of police andpara-mibtary
personnel deployed in Delhiforthis purpose,
force-wise

{c) the number of persons injured, ar-
rested detained andprosecuted, separately, on
the ~ve of the rally,

(d) whetherfacilities were providedto the
detained personsin accordance withprovisions
of the police Manual followed in Delhi, and

(e) it not, the reasons therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P M
SAYEED) (a) Theexpendturenonaccountof
deployment of paramiittary forces in Union Ter-
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ntories is met out of their normal Budget andis
notaccounted for each depioyment separately

The Public Works department, Delhi Adminis-
tratonhas reportedthatanamountof Rs. 33, 62,
500/- approximately was incurred onbarncad-
ing and hghting etc The Delhi Police has re-
portedthatasumofRs 3,96, 757/-wasincurred
onpurchase of concertinacotls They havealso
reported that some expenditure has been in-
curredon himng of vehicles for which bills have
notbeen recevedby them

(b) 154 companies of outside forcecon-
sisting of CRPF, BSF CISF, RPF, Provincial
Armed Constabulary (UP) , Punjab Armed
Potlice, Haryana Police had 18620 Delht Police
personai were deployed in Delhi for this pur-
pose

(c) The Number of persons injured ar
rested, detained and prosecuted in connection
withthe rally is as under —

1) No of persons injured

2) No of persons arrested
3) No of persons detained
4 No of personsprosecuted
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—Alithe persons detainedwere

released on same day and those
arrested werereleasedon26 2 93

(d) Allpossible faciities were providedto
the certained persons in accordance with the
prowisions of the Dethi Police manual

(@) Doesnotanse

|English)
Distribution of Kerosene in Kerala
7263 SHRITHAYILJOHN ANJALOSE

Willthe Miruster of PETROLEUMANDNATU-
RAL GAS bepleasedtostate

(a) whetherthe Union Government have
received some suggestions/representations
fromthe Government of Kerala fordistribution
of Kerosene to fishermen in Kerala

(b) #so, the details thereof, and

(c) the actiontaken by the Governmentn
thisregard?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT SATISHKUMARSHARMA) (a)No,
Sir





